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     ITEM NO.307                               COURT NO.9                  SECTION PIL(W)

                                  S U P R E M E C O U R T O F          I N D I A
                                          RECORD OF PROCEEDINGS

                                 Writ Petition(s)(Civil)     No(s).406/2013

                                 RE-INHUMAN CONDITIONS IN 1382 PRISONS

                             (With appln.(s) for exemption from filing O.T.)

     Date : 07/08/2015 This petition was called on for hearing today.

     CORAM :
                            HON’BLE MR. JUSTICE MADAN B. LOKUR
                            HON’BLE MR. JUSTICE UDAY UMESH LALIT

     For Petitioner(s)
                                       By Post

     For Respondent(s)

                                       Mr.   Neeraj Kishan Kaul, ASG
                                       Ms.   Binu Tamta, Adv.
                                       Ms.   Sushma Suri, AOR
                                       Ms.   Nikita Shrivastava, Adv.

     NALSA                             Mr. Rajesh Kumar Goel, Director, NALSA

                          UPON hearing the counsel the Court made the following
                                                O R D E R

                            We have gone through the compliance report filed on

                         behalf of NALSA and we appreciate the work done by NALSA

                         within the time frame prescribed.

                            We find from the report that the Under Trial Review

                         Committees   have   been   established   in   large   number   of
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                         districts but they have not been established in all the
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                         districts across the country.        Mr. Rajesh Kumar Goel,

                         Director, NALSA - the nodal officer will look into the
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matter and ensure that, wherever necessary, the Under

Trial Review Committee should be established and should



meet regularly.

    We are told that the Under Trial Review Committee

consists of the District Judge, the Superintendent of

Police and the District Magistrate.                       Since the issues

pertaining to under trial prisoners are also of great

concern of the District Legal Services Authorities, we

direct that the Under Trial Review committee should also

have     the   Secretary   of    the           District    Legal    Services

Authority as one of the members of the Committee.                         The

Ministry of Home Affairs will issue a necessary order in

this regard to the Superintendent of Police to associate

the Secretary of the District Legal Services Authority in

such meetings.

    It    is   stated   that    so       far    as   a   software   for   the

prisoners is concerned, the Ministry of Home Affairs has

appointed a Project Management Consultant and at present

there are four kinds of software in existence in the

country with regard to prison management.                     It is stated

that a meeting will be held on 20 th August, 2015 with the

Director General (Prisons)/Inspector General (Prisons) to

evaluate the existing application software.

    We expect an early decision in the matter and early

implementation of the decision that is taken.
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   It is stated that a Model Prison Manual is being

looked into since the earlier Manual was of considerable

vintage.    We are told that a meeting is likely to be held

towards    the    end    of    this   month     to    finalize     the       Model

Prison Manual.

   Learned       ASG     is    unable     to     inform      us   about       the

composition of the Committee that is looking into the

Model Prison Manual.           We have suggested to him (and this

suggestion has been accepted) that a multi-disciplinary

body including members from Civil Society, NGOs concerned



with    under    trial    prisoners       as   also    experts     from      some

other      disciplines,         including        academia         and        whose

assistance would be necessary, should also be associated

in drafting the comprehensive Model Prison Manual.

   To     the    extent       possible,    the       Model   Prison      Manual

should be finalized at the earliest and preferably within

a month or two, but after having extensive and intensive

consultations with a multi-disciplinary body as above.

   In     the    Model    Prison      Manual,    the    Ministry        of   Home

Affairs should also look into the possibility of having a

creche for the children of prisoners, particularly women

prisoners as it exists in Tihar Jail.
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    We find that the number of under trial prisoners in

the State of Maharashtra is extremely large and we also

think that there are not adequate number of legal aid

lawyers   to    look    into    the    grievances      of   under     trial

prisoner.      Mr. Rajesh Kumar Goel, Director, NALSA says on

behalf of NALSA that necessary steps will be taken to

appoint   adequate     number    of    legal    aid    lawyers   so   that

necessary steps can be taken with regard to the release

of under trial prisoners in accordance with law including

those   who    have    been    granted   bail    but    are   unable    to

furnish the bail bond.

    List the matter on 18th September, 2015.

(SANJAY KUMAR-I)                                  (JASWINDER KAUR)
  COURT MASTER                                      COURT MASTER


